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CENTRAL ADMINLSTRAT IVE TRIEU NAL

. ALL Hn3AD BEN(}f
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~iginal Applicatiun NO.49 of 1996

Friday J this the 3rd day of January, 20m

Hon 'b Ie, Jilr. S.Dayal, A.M.

Hon 'ble Mr. A.K.Bhatnagar, J •.'fl.

Pr-arnod Kumar
dSJed about 45 ye ar s ,
SOn of Shri D.C.Vatsya,
resident of 527-D oth

yenue Smith oad ,
Al Lahab ad at.J)resent working
as I are Ie s s lhspector,
Northern Railway at Allahabad. • ••.• Applicant.

(By Advocate : Shri S.S.Sharma)

~rsus

1. Union of India,
through General I'..anager,
Northern Railway, Baroda House,
~\N Delhi.

2. General I.;anager (p)
Northern ailway,
Baroda House,
Ne'v: De Ihi.

3.. The Chief Signals and
Te Lec crrrnunLca't Lojjg Engineers,
Northern Railway, Baroda House,
1 ew DeLhd,

4. Chie f Corru.iun Lcat i.ons Ef)gineers,
Northern ailway, Baroda House,
Ne" De uu,

• • •• • esp onde nts •

(By !evocate : Shri A. K.Gaur)

DRDER (0 -.;.4.L)

l2Y....Hon'ble, 1\'\1'. S .Daya). A. M. .•
This OA has been filed fOr a direction to

respondents to promote and post the applicant ass..
contd •••• 2.
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Inspector Wireless Traffic with effect from 30.8.1995.

2. The claim of the applic ant is that he had rece ived

more-than 80%marks in the written test and he should have

bee n placed at S1. NO.5 in the se lect list, 00 account of

his ~t-Standing rrerito

3. We have heard the ar-qurra nts of Shr is. S. Sharma,

counsel for the applicant and Shri A.I<.Gaur, counsel for

the respondents. Shri A.K.Gaur has produced the record

Of selection. Shri S.S.Sharma, counsel for tl"e applicant

has claimed that the applicant was placed 5th in the list

and has; been included in the panel. Shri Moti Lal who

was earlier placed in the pane 1 had re tired before pane 1

was declared.

4. ve have seen the original record produced by le arned
. that

counsel for the respondents. Wedo not findLthe claim of

the applicant that he had rece ipt 80% marks in the written

test or that he v.as placed at Sl.No.5 after selection, to be

correct.

5. The application seems to be made on the basis of
~ pu~J ~

presumptions which are not found correc t on ~ of record.

Therefore, the application is dismissed ~with;~ no order

as to costs.

6. The original record is being handed Over to the

learnedcoucor the respondents.W
~mber-J lVlember-A
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